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' ‘A Central F\dminisfrét',i\)e Tribunal Hydé‘rabad Bench:' Hydarabad.

;UJE{ND. 134D of 1897,

s -

’1}3" #anamad Kigwmon . Aopli[ca nts(s).

Y

, .
: . " ‘7

(Respondents), ;

Date 1 Pffice_Note ] ORDZR }
; i
1 ; :
14=-10=-87 [ Heard sri Y.Appala Raju, for the nppl;cant and
! J Sri V.Rajeshwar Rae for the respondents,
i . :
; ( 2, Admit.é The applicant in this CA ig an aspirant
| to the pasq of EDDA, Mypadu SD,{éﬁﬂﬁﬁﬁrpema Mandal,
| NelloreDigt. AP, It iy stateq that the 'appli cant
’ f appligd foﬁ that post but the 8ame umsg rﬁuected as |
N r~~ ‘his name was not sponsored by the Enpluymént Exchangs .
| - It ig also;stat&d that the selection isg not y:t_nvar.’
| Relying 6n-the Judgement of the Supreme Court rendered
J in The Excise Superintendent, Nalkapatnad, Krishna
j Sy ¥ A i
Dist Vs, K.B.N.Visweswara Rao & others (1997 (1) st [
. J SLI 3) theflaarnad counsel for the applicant submits ]
: égyﬁ? | that the cése of the épplicant should alsp be cuusideﬂg
' bﬁ;x : f for kkak tpe @bove said post, : %
% ) i R : " ' l i
Qisagﬂﬂ ( 3. Under the circumstances, the follouiqg direction f
e L L
18 given 3 |
;V%%ﬁfzﬂy/, ( . If the selsction is not fingliged till 1
Wl ( Etoday. the case of the applicant should i

{ also be

'

considered along with|the cendie
fdates sponsored by the employment exchangs
; for the above said gihst prov{ded he ful-
[ Pills all the other raquisite conditions
Ffor considefatian for that post. 1in case
the applicant Pails to comg up in gelgc-
| tion, this OA stands dismissed. The |
| respondants thoough

|
{
:

their ata%ding counsel’
i shouid inform the result of the selection |
80 as to confirm the interim order., In ca#

| |
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M M ove Legible Conias -of the @nnexure duly atbtgs 24d 78;7
baen Filed,

12, Husg the 2oniicunt exnauatod &11 aVailabis rumidies.'-4§7

13 Hiz ton 1ndex of documents been filed angd pagimation dDﬂE'“g>
shopzrly. . ' 4

14, Has. the declaration as a peguireg by item No. 7 of
Farm, I bean madg, ‘

15, Have required number gf nnUelop (File six) bearing
' Full addreses 88 of thg tespanderits bean filed,

16, (a) UNethcr the reliar sought Form arise oyt of signle
2use of eotion, ‘ :

P

~ s R ‘ . ' '
\B)  uWhentar 2Ny intarim rolisf-is prayed fop, \éz'

v

17 7 ' In case an ma for connonation of ijdy in filed, .—m
1t supported b an affidavit of the a licant,

18. Unantar t 18 cause han heared‘by 3 gingle banch. hf?'

18. Aany othar points, — "

28, Aasult of tnﬂ scrutlny with lﬂlblu1 of the scrutiny
cl.zk, ‘ -
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Applicati E filed under Section 19 of the Central Administrative
’JZ/E£3 Pribunals Act, 1985.
-Oﬂ
Qbﬂ}ﬁJB_E*fj.‘w;"f,E'EI\!- (ij) fzéCHA&CJLfT\quA)

1]

4 JHARANADHA KUMAR son of late Venkaiah, :
sged 28 years, R/0 Naresspursm vill.& BO.Occupation: LoolyJ_
(Indukurpet Mandal, Nellore Dist. A.P. I QZ;K{EUP
f e APPTICANT.
’ AND l IL
 .Union of IndiasRep.by: Aot 'y
The Chief Postmaester-General, * ’PBSTA (FZ”T«' {?
. Andhra Pradesh Circle,Hyderabad-500 001 and [‘
$ 3 others. $ il
s set RESP’ NDENTS. ]1 g
L) 3
INDEX T0 MATERIAL PAPERS FILED WITH ORIGINAL APPLICA?ION.
si.ﬁo: rie% &eécrlﬁtioﬁ éf.décﬁménis‘flléd' ﬁarked Qé éaée.nos.
yith Original Application. ANNEXURE. From
---o’“c"’ "o"o"'o"-o"o-o"‘c-o"'a"'o"‘o""‘n"n""o"'o""-_-"'o"'-""-"‘o"l-'c"o"'o"t"" -
g ORIGINAL APPLICATION .o 109
1 etter No.PF/EDDA/Mypadu dt. 8-10-37 I/ .s
igsued by Sub Divisionasl Inspector
'Postal) Nellore East Sub Divn.
2. pplication dated 1-10-1997 of the 1T
; policant to SDI(P) Nellore East Sub Dn.
2.A. do Bnglish Transcription . IT-A
3. F.s.c True Copy ITI (|
X 4 Income Certificate -True copy. v
5e {Employment Regigtration Slip -True copy v
64 }Extract of Table of conditions for VI
recruitment of BED Agents.True copy
N el e e e m e
M * - L L] L - L] - L] [ ] * L] L L L ]

Hydemabad-4,
13-10-1997.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD.500004.,

0., NO._ /DU OF 1997.

BETWEEN:

ccupation:Cooly, Indukurpet Mandal,
ellore Dist.Andhre Pradesh.

= oo ©® H

LI

AND
1.Union of India:Rep.by:
The Chief Postmaster-General,

3 othsrsg,.

L ]

CHRONOLOGY OF BVENTS.

JHARANADHA KUMAR, son of late Venkaiah,
ged 28 years, R/0 Naragapursm vill & BO.,

Andhra Pradesh Circle,Hyderabad-500 001 and

- by s s A em me ma e wmm s e me Wl e e em S

APPLICANT.

RESPONDENTS .

P I

Sl.No. Authority Date ii event.
1. Sub-Divisional JULY.1997 EDDA, Mypadu QO fell
Inspector(Postal) vacant on regdlar vasis
Nellore Bast Sub Dn. consequent on!jpromotion
of regular ingumbent.
2e “do AUG.1997 Requigition pllaced on
the Employment Exchenge
Nellore. ¢ '
3 Applicant 1-10-1997 Submitted application
to R.4 Tequesting
congidreation of his
application.
4, Sub Divisional 8-10-1997 R.4 Rejected jthe appli-
Inspector(?ostal) cation on t%e ground
Nellore East Sub Dn. that his name|was noi
' gpongsored by|the
Employment Ei:hange.
e e e e e e e e e e e e e === -lE--- -
Hyderabad.4, Coun r hpplicant.
13 0ct.1997.
)
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Application filed under Section 19 of the Central Ad

BETWEEN:

1. PARTICULARS OF THE APPLICANT : The particulars of

TN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD-500004.

OuAs, NO. /B 1D  OF 1997.

frative Tribunals Act,1985,

-0-

P.HARANADHA KUMAR son of late Venkaieh,
aged 28 yesrs, R/0 Narasspurem villege & Pq
under Mypadu S.0.524 313, Indukurpet Mandal

Nellore District, Andhra Pradesh.

AND

1.Union of India:Rep.by:

The Chief Postmagter-General,

Andhrs Pradesh Circle,Hyderabad-500 001,
2,The Postmagter-General,

Vijayawada Region, Vijayawada.520 002,
3.The Senior Superintendent of Postoffices,
Wellore Division, Nellore-524 001, and
4.The Sub Divisional Inspector(Postal)

gt.,

voun APP]

Nellore East Sub Divisionm, Nellore-524 002
e RESPON

: DETAILS OF APPLICATION :

inig=-
' I
I

. — =
g

. K .L-_';;_..L..'
n@ggupatlonWl

cooly.

LICANRT.

DENTS .

the

applicant are as mentioned in the cause title above. The
address of the aepplicant for the purpose of servﬂ?e of
gummons, notices, procegses etc., is as thet of hig coungel:

2, PARTICULARS OF RESPONDENTS The particulars of

Y.APPATA RAJU,

Vinaynagar, Saidsbad:Hyderabad,500 059.A.P.

Advocate, H.No0.283, Tndraprasthe Twonship Phase.l.,

the

regpondents and their addresses for the purpose of gervice

of &
cauge title above.

3, ORDERS AGAINST WHICH THIS APPLICATION IS MADE:

=t

ing
ig 1

No.of Correctionss ML~
Attestor : V#@

are the details of orders against which thid

nade .

jummons, notices ete., are as thet mentioned |[in the

he follow~

application
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-2-

(a) Order No. and date

(b) Issued by

L1

(c) Subject matter in brief

Irregular rejection of
the application of the
applicant for the post
of| EDDA, Mypadu SO on
the ground that his name
was not sponsored by the
Employment Exchange.

4, JURISDICTION OF THE TRIBUNAL:

that the subject matter of the order ageinst which he seeks
redressal is within the jurisdiction of this Homourable
Tribunal under the provisions of Section 14 (1) jof the
Central Administrative Tribunals Act,1985.

. .
No.of |correctiongs T —

Attestor s %le”//

Nellore East Sub Dﬁvn.

No.PF/EDDA/Mypadu | (ANNEXURE. L

Sub Divisional Inspector(Fostal)

Nellore~524 002,

The post of Extra Lepartmental
Delivery Agent (EDDA for short)
Mypadu SO fell vacant in July,
1997 owing to the|regular
incumbent holding the gaid post
getting promoted to the post
of Postman , Nellore H.O. The
vacancy wag notifin to the
Dist.Employment Exghange,Nelloq
during Aug.1997 for sponsoring
eligible candidates. The

applicant/,a,resident of
Narasapuram village under Mypad
SO came to know about the
vacancy and applied to the
concerned appointing authority
{ 4 th.Respondent herein) on
1-10-1997 to consider his case
ag he fulfilled eld the requisi
conditions for the||post though
not sponsored by the Dist.
Employment Exchange, Nellore.
The request was irregularly
rejected by the 4Jth.responden
in the impugned orders dated
8~-10-1997 on the ground that
his neme was not sﬁonsored by
the Dist.Employmen% Bxchange,
Nellore which is arbitrary,
illegal and un-sugtainable.

gt ey e gy Ry = () ()

The Applicant further declare

F

”,D-%\/Owi\ Al b‘
DEPQNENT. E

i
|




té

.M

~applicgtion made is within the period of limitatio? pres-

_..__r

-3

i,

5« LIMITATION = The applicant also declares that the

cribed !in Section 21(1) of the Central Admlnlstrative Tribunalsh
Act,1985 in as much as he is aggrieved by the orders
dated 8-10-1997 issued by the 4 th.respondent herein.

6. FACTS OF THE CASE :

6e1e J he post of Extra Departmental Delivery Agg t (EDDA f

for short) Mypadu S.0, Indukurpeta Mandal, Nellore Dist. A.P,.

fell |vacant during the month of July,1997 consequent on

the s=election and promotion of the regular incumbent as

} ‘
Pogtman, Nellore Head Postoffice.The poemoted offilcial is
r

working as Postmen, Nellore HO since then on regu;ar basig.

l
The th.regpondent is the selecting and appoiniﬁing

euthority for the post of EDDA, Mypadu SO which h&T fallen

vacant. The applicent understands thet the 4th. regspondent ﬁ

had |placed a requisition on the Distxrict Employment L

Exchange, Nellore during Aug.1997 for spongoring candidatesﬁ

’1

f

for the vacant post treating the post as an unreéerved one.
The applicent further came to know that the procfss of
calling for applications from the sponsored canildates i8
under progress in the 4 th.respondent's office.f

|
6.2] The applicant having come to know that his name hasg

not |been sponsored by the Employment Exchange in response tor
i i
the nequisition placed by the 4 th.respondent,

the| 4 th.respondent vide his application dated!

praying for consideration of his application along Wlth tho

=

gored by the Employment Exchange. ( ANNEXUR%..\\ Page \V

the 4 th.respondent had turned down his reéaest o1 thau

and that his name is not sponsored by the Em%;oyment
hange, vide his letter No.PF/EDDA/Mypadu dat%d 8-10~ 1997
exure ' _ Page 'O - Impugned order. ) l
The applicant is a permanent regident oﬁ Narasapuramﬁ

village under Mypadu SO, Tndukurpet Mandal, Nellore Dist. F

4 Pw%hiyaJnmcﬂA—tl %
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—4_

He had psgsed S.5.C Exsmination (equivalent to Magric)

and is aged 28 years, his date of birth being 01

e

y . 1
(ANNEXURE.‘\\\ Page 12 ), He has also an annual income

of Rs.3600/- as a laboursr (ANNEXURES?EEi.Page
applicant had also registered his name with the
Employment BExchange, Nellorw
dated 10-08-1988 and the seme is valid upto
(ANNEXUREszE;—Paga 1),

6ede

post of EDDA, Mypadu.

a) Age : Minimum 18 years: Maximum 65 Yearéu

[ ;
b} FEducational gualification: VIII Standard% Preference
to be given to cendidetes with Matriculetion quali-

fication oI equivalent.
(¢c) Property : Not applicable.

(e) Remarks: Preference to SC/ST to be g

groupsg
respect‘oé ED gtaff of these categories

knowledge is a pre-requisite condition

attached with outdoor duties.

(ANNEXURE. \§ Page 157 )
_t..‘_-——"""

e 645 The applicant humbly submits that he had

all|the requsite conditions for the post and henf

eligible to be considered for selection under

recruitment rules for selection to such poats.)

he had registered with the Employment Exchange,
hisgl name was not gpongored by the
in regponse to the requisition plased Dby the 4

.The condition of compulsory gpongorship by the

Exdhange is arbitrary , unjust and illegal.

application of the applicant gubmitted direct

congidered by the 4 th,respondent.

Nolof corrections: N7

Attestor :ffflf””’

under Regn.No. 01/1993/02304

The following are the conditions prescribed for the

(d) Residential qualificetion: As far as posgible, to ﬂ

e

regide in or near the place of their t}work.
iven

ensure the minimum fixed percentage es laid down for,

10' and 'D' cadTes in these communities in

Employment Exchange

- Pellovoundis B

DEPONENT.

G

~-11-1969

l '3 )o Thii
Distxrict

Alg.1998

in order to

J Cycling i

ﬁar ED posts ||
| |

fulfilled
g fully
ﬁhe extant

Though

Nellore,

th.reapondent

5Employment
As such the

ought to be




e,

Te GRO&NDS FOR RELIEF WITH LEGAL PROVISIONS{s)The applicant

=5- | {E

h respectfully submits to state that he hed fully|patisfied

the

EDDA, Mypadu SO
gelection along with those gponsored by the Employment
Exchange
4 th. respondent in that behalf, The applicant had also

applied for the post in his application dated [1-10-1997

which wag arbitrarily rejected by the 4 th.respondent vide

his
PaJ
(b%
wh

Eml
th$

in

Vsl

he|ld thus:

No.pf

Attastor

conditions of eligibility prescribed for the post of

and wag entitled to be congidaered for

in regponse to the requisition placed By the

letter No.PF/EDDA/Mypadu dated 8-10-1997 (Annexure A

o-40impugned order herein. )

It is settled law now that the cases of gpplicants

have applied direct without being sponsored by the

loyment Exchange should algo be considered along with

==

se sponsored by the Bmployment Exchange . The Apex Court

|
a recent case decided on 22-10-1996 in: '

The Excise Superintendent, Melkapatnam,Krishna Dist
' K.B.N.Vigweswara Rao and Others - 1997 (1) ?C SLJ 3

e

" 6, Having regard to the respective contentions,we are

of the view that contetnion of the respondents is more

.

acceptable which would be congistent with the principles[

of fair play, justice and equal opportunity It is common

knowledge that(:::) many e candidates are unable to

are

nave the names sponsored, -thjough their names

either registered or are waiting to be registered in

the employment Exchange,with the resuli that the choice
of selection is restricted to only such of |the candidates
whoge names come to be sponsored by the Employment

Exchange. Under the circumstances, many a dLserving

C

candidate are deprived of the right to be considered

for appointment to a post under the gtate.|Better view ||

’ P’*’”ﬁmm‘dm

corrections: w7 DEPONENT.

: ?&2,/
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ppears to be thet it should be mendatory foﬁ the r

requisitioning suthority / establishment to intimate L

the employment exchange should sponsor the n%nes of the L

candidates to the requisitioning departments‘for selectioy

gtrictly according to seniority and reservation, ag per l
requigition. IN addition, the appropriate De%artment or
undertaking or estaeblishment should call fo& the names |
by publication in the news papers having wid@r circula- ;
tion snd also disgplay on their office notice|boards or 5
announce on redio, televigion and employment| news F

|
4

bulletins, and then consider the casea of all the candi—i

detes who have applied., If this procedure ij adopted,
fair play would be subserved. The equality 1f opportunit

in the matter of employment would be availa?le to all

eligible candidates., " ‘

(¢) | The applicant, therefore, humbly submits tha% due to
rejecition of his application dated 1-10-1997 by tﬁl 4 th,
regpondent herein, he is denied equality of oppoitunity in
public employment  violating the provisions of ArFicles 14
and 16 of the Constitution of India. i

7.2.! In the circumstences stated above, the applicant most

[
regpectfully prays that this Honourable Tribunal hay be please

to eclare the impugned orders of the 4 th, refpondent [
i i

issued in letter No.PF/EDDA/Mypadu dated 8-10-1%97 rejecting!

the |application of the spplicant for the post ofi£DDA, Mypadu

PO, lag arbitrary, discriminatory and hence illeéal and to
get agide the same ag null snd void with a congequential
dirlction to the respondents more particularly [the 4 th.
resbondent herein to consider the claimg of the japplicant
herein for gelection to the post of EDDA, Mypa%u SO along

wi those sponsored by the Employment Exchangé asg perlhis

wn entitlement and mexit.

JfFEJJzSwacxdﬂF;

DEPONENT.

o
Nolof corrections: whit’
A

ttestor s hﬁgff,




P

o

I

-7 - . @L

f

8.DETAILS OF REMEDIES EXHAUSTED :  The applicant declares fr

that |in view of the dimpending finslisation of selection

ropoged verification of = original certificates by
the 4 th.respondent herein confining the selection to
only [those who have been sponscred by the Employm%nt
Exchange to the exclusion of the claims of the applicant,
he has no other immediate, effective mnd alternate|remedy
available to him except to approach this Honourabile
Tribunal by way of filing this O.A seeking 1mmed1?te
redr ggal

9. MAT LRS PREVIOUSLY FILED OR PENDING: The appl%cant

further declares that he had not previousgly filed!lany L

applicetion, Writ Petition or suit regarding the gatter in

regpgct of which this application has been made ﬁ%fore any
other authority or any other bench of the Tribunsl, nor any
such aspplication, Writ Petition or suit is pending before

any |court or tribunal.

10, LIEFS SOUGHT : MAIN:

The |applicant most humbly prays thet in view of the valid,

relevant facts and circumdtenses stated in parasiio and 7

above, this Honourable Tribunal may be pleased t? grant

the following reliefas:

(2) To declare the irregulsr rejection of the claim
of the applicant dated 1-10-1997 as conteined
in letter No.PF/EDDA/Nypadn dated 8-10-'-}1997
(impugned order {___ :) issued by the |4 th.
respondent herein as violative of thL
provisions contained in Articles 14 and 16 of the {
conatltutlontmfigizrary, unjust, illegal , hence f
unsustalnablelvzpd to set aside the same as null
and void,

(v) consequently, to direct the respondents, more
perticularly the 4 th. respondénP y ™

EEPONENT.

No.gf correctionss wn&— !

Attestor s




|

l

(W

’ herein to consider the application of the'applicant

I
| |
| -8 - |

I

I

’ along with those candidates whoge names héve been
' gpongored by the District Employment Exchange, Nellore
for the post of EDDA, Mypadu SO snd to decide the i'

’ same on its own merits according to the Irules of |
f gelection and to pass such other order oé orders or
’ directions which this honourable Tribunali may deem

’ fit and proper in the circumsiances of th? case and
|
J

(¢c) To award costs of this Application or such other

| in the interets of justice.

’ relief as deemed fit end proper in the iﬁtereta of
|

|
11 INTERIM RELIEFR: The Applicant humbly prays that this

’ justice and equity.

hopourable Pribunal may be pleased to direct the respon-

dehts not to proceed further with the process Jf gelection |
t’ the post of EDDA, Mypadu SO ti11 disposal of this
Oﬁlglnal Application and to pass any other order or

ofders or directions as deemed fit and proper 'in the
|

c'rcumstances of the cage.
12, DETAILS OF INDEX :: AN Index ghowing the deta%ls of

| ]
Material papers filed and to be relied upon &long with
|

' A Chronology of events is enclosed to this O,ﬂ

*

13. PARTICULARS OF BANK DRAFT/INDIAN POSTAL ORDER!FILED: The
. Postal

kollow1ng are the details of Bank praft/Indial
Erder filed with this Originel Application.

( I
|
(a) Indisn Postal Order number : 08 10 %37820

: 29*08—1997

(b) Dete of issue : 5
(c) Office of issue : Saidabed;|Colony SO. HD“‘j
(d) Value : Rs.SO/-(Rupees fifty on L
((e) Whether crossed :  Yes, ; )
(£) Drewn in fevour of + The Registrar,

‘ The Centrsl Adminlstr 1%
W Tribunal,{yd Bench,Hydd
t :'

Q% ;:600 o P—r’-la\/a vod-Kens

4.\0
Nolof correctionsg: fvw\,/‘”ﬂﬂl PEPONENT

Atltestor : ?,A’,E;/
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14. LIST OF ENCIOSURES 3

(&) VARATATNANMA duly

aexqcuted.
(b) In%lan Postal Order (e) #File pad.,

Rg.50/-

{(c) WMeterial Papers

with Index.

T

_ G

VERIFPFICATION:

I, P.HARAN $DHA KUMAR son of late Venkaish, aged 28 years,

which are encloged to this Originel Application.
3A (d) Chronology of events.

(f) Addressed envelopes (|4)

The following are the documents

|

regident of Narasapuram village, Indukurpet Nandal Nellore

tuoﬂﬁ
District, Andhra Predesh ,Occupationg

temporarily come down to Hyderabad do hereby verify

contents | of parags 1 to 6 are true to my
parag 7 to 14 are believed to be true

and

knowledge

on legal advil

- the applicant|having

the
and

ce

that T haJe not suppressed any material facts and tha't the

game are verified at Hyderabad,

{ 3 th.Day of October, nineteen hundred znd ninety seven.

/SPHGWMQM

( P.HARANADHﬁ KUMAR., )

RAJU.)
Counsel fEr Applicant

At Hyderapad-500 004,

sk
the 13 0CT.1997.

To
The Regiitrar,

The Central Administrative Tribunal,

Hyderabad Bench at Hyderabad,500 0047

Andhra Pradegh

on this

APPLI g ANT

w
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|
(E$glish Prangcription )
From J

P.HARANADFA KUMAR

3/0 (Late) Venkaish,
HarasapuJam (PO & Vill)
via) Mypadu,

Nellore th.) 524 313.

mor |

S.D.I(P)’
East Sub(Division,
Nellore—F.

Sir, (

Tt is learnt that the Employment Exchange had
gponsored names for tha post of EDDA, Mypadu PO. I have
repregsented to them, but they have net gponsored my name.
I have Tegistered my name with the Employment Exchange in
Aug.1988. It is valid upto Aug.1998. Regn.No.01/1993/02304.
Tt is lesrnt that in addition to names sponsored by the
EmploymEnt Exchange, applications can also be submitted
direct #o you. Hence pleage also consider my application,
Pleage issue me with the prescribed application form etc.
In 0837 my application is not congidered I may represent

|
|

to the |higher authopities seeking §ustice .

Yours faithfully,
Sd/oo ]

1-10-[1997, P HARANADHA KUMAR,
Nellors.

¢.C sent to S.S.P., Nellore ,

n "?Q_V(‘:-. c4d - W

—
NAAroTade .

"
|
|
|
|
|
|
f

|

|

— E— — e -
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SECUNDARY LDUCA
KADHRE BRANES

i G M

595541 SECL. LARY SCHOOL CERTIFICATE J
““““““ PTT13/0073400/2
Certifiod that | POKALA HARANADHA KUMAR - | sewring |
BN J 02162192 | SonKMMEKA of | VENKATAH
and L..onging ta% - 2 P hHIGH SCHOOLy KA Fiﬁ‘ SAPURA N ‘ eppeared |
\ ,

at the 58C EX4

MINATION hotd En] APRILs 1988 | 5nd PASSED the Exarination in

R

SECOND - & iw.,sm. j TELUBY ﬁ:?ﬂa s‘z“.m;én_:‘n f 111. T :
The Date of Birth of the Candidate is
DATE OF bIRTH DAY TGHTH _ YEAR
0171171965 | zERD | oME } NOV | ONE | NINE | SIX | NINE
, i -
i The candidate Secured the fc}iibwiﬁg Poroantaye of marks E
FIRST LANG, | manks | THIRG LANG. | MARKS | marsemancs . . 1 magks.
TELUGY 63 | ENGLISH “3 MATHEMATIC 52 |
- !
GEMERAL 5 JIENCE 5% SOCIAL STUDIES | 10 TOTAL ¢in Fips.) 288
TOTAL {In Words) * TWO HUNDRED AND SIGHTY EIGHT « Y-
SECOND LANGUAGE { HINDT » FORTY | ) !40‘ !
Marks of [dentification 1. R : ‘ ? . ;
- | ? - L
? rg AL DU Pod 74 :é’." T (WNAC [k : e s

6? ey

——

o (T2 Lot b

)%rzﬂww»Lw s

\,11:"."('?

pr e

Hand of instirut

L

Bate of losue

B e s T RSN {

e &?f ﬁdﬁ
l.f ...- e [L WY ;

onl o oMe, W, el e, b
L1 ‘*53‘@
DE/06/1986. C iR Barrerarr ]

iOrJ‘”waM w};%ﬁ; E%’fg’

HYDERABAD |

L ol g o p

i
| -

The mpris with

the astorisk indiczte the roarks secursd in 'ﬁ'm e

8184992
’

W RANE Caf . &ﬂmdla;bh

s
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— g ! ' R ro}
S Venkatrama & Co, Nellore, ~

¢ | INCOME CERTIFICATE
N
- {To lbe signed by a Tahsiid

|

ldo her\shv ceptlfy that | have on enquiry satistied that the i/rinu%t ;J};}’))\

)

ar of the area where ths paten
of guardian ormaily resides)

- oKAL A #—f'?ﬂ“f\t"’"f,)r!
Income of Sri

Father/Guazdia?rtJf si NEN KAT ’ AH | é’} py
Rasident ot \ Vitlage !’7\/'- A 'QASA p[';_,f!

.  Tejuk (}mtfﬁﬂkm ¥ f@ﬁ District /\;(; ,,{',mL,CJ R
Frem ail scurces ( '
specified below js Rs, ﬁ éﬁ ¢ fan \)
(Rupses in words T “ess “The 5v-2ﬁ"m o0 ol (:’75[ /WV“

Only ter the precee:!rmg financial yo..

SOURCE OF INCOME

; Land ... Rs,
‘\ Buildings ( - Rs, T
Business : o Rs.
’ Satary of both wife a%d
|

husbhand if bo:h_am

Ny : 3 9.’,“&:& .gw_,,.
-/  employed & o Rs, o v

Labour o Rs ‘S"‘—‘\;%Tf ﬁ By
Other sources it any _ r ':\_:UE?}“% o

(Merition) . ﬁ‘ﬂ%ﬁm‘-ﬁﬂtﬁ
' r\Toa ¢
ffﬁ&‘f&%ww\"“‘ﬂ(%h :Ll «:_L—ri-ﬂq:?‘ \ é’/
{Rupess

’ (’f? M I - on
@ .Place /\(I(J Y{L}JEPU{Q ‘37!0!9 2/ | ,-'/l\ M: |
Date | “ LT g wedN2me in BLOCK \DL /,’[ ‘7/!2

B daye i '
@ .-
Seal of i - J&m&\ v %&4 % :’;ooé@m g m

‘ ‘ go & & dJ pED

. Otfice ST ( ' Dssignéd

' t%conssderatégn 1fzthafat ar ?a;! alive,
NG q;@@? :

notRanvg G-~ MM
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T W o wn O1 *?”3.’9‘13‘34 EGH DT 19BE0EA0 -0 O mgsseasey 1T AUG 1“"?8
- P HARANADHA KUMAR i HALE T Y 5 {968 TEL i
. ON THE STOMACH P UMM LED 20 432 P 1982 ENG
R TR AT VENRRIAH - -
‘E | sUTFEST NARASAPURAM WILL&POST 1969/ 41704
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i L i N
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0110 85440
- | 19BB/08/10 1993/05/15
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Appointment and Service Conditions of ED ngnls at a Glance
]

Sl. . Educational Property Residential
No. Category Age-limit qualification qualification qualification Remarks
1. |ED SPM Min-18 Y. Y| [Matriculation or equi- tMust have ade- | Permanent resident of the | Preferéntial Order—
Max-65 Y, valent. To be selected quate means of jvillage where the PO is 1. SC/ST
D.G on the basis of marks. |livelihood. Must [ located. Should be able to | | ’
‘ o .canlgig:! be able to offer |attend the PO work as re. | 2. Ex-Servicemen
b tsilor:r orfc posl office space as|quired of him keeping in|  army postal service
limit in excegp will serve as alfview time of receipt and personnel.
A M small PO with despaich and delivery of
tional cases. provision for in- | mails which need not be | 3- Elgusgtedrs unem-
stallation of even | adapted to suit his conve- ployed persons.
PCO, nience or his main|4. Casual labourers,
avocation,
2. (ED BPM o -do- ~do- -do-
———)
3. |ED Delivery

Agents

4. Stamp
Jwendor

All other cate-
gories of ED

Agents.

-

-do-

f
4
-.‘r
|
f

VII Sid. Preference 1o
be given to candidates
with  Matriculation
qualification,

I Should have sufficient

working knowledge of
regional language and
simple Arithmetic,

Categories such as ED
Mgrs. should have
enough working
knowledge of English,

As far as possible, to reside

'1in or near the place of their

work,

ED MCs, Runner, Mail
- Peon should be permanent
residents of delivery
jurisdiction of the PO,
EDAs of other categories
as far as possible 10 reside
in or near the place of their

work,

Preference to SC/ST 1o
be given in order (o en-
sure the minimum fix-
ed percentage as laid
down for Groups ‘C’
and ‘D’ cadre in these
communities in respect
of ED staff of these

categories.

!
44VIS a3 304 s311y JOIAYIS —S. AINVMS

Cycling

knowledge is a pre-
requisite condition for
ED posts attached with
outdoor duties,

) TRNR uehm%"

Ty
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDEﬁRBQD?

-
o

D.A. NO.1340/97 |
Between: _ Dt.of Order:14.10.97.

E.Haranadha Kumar
*s .Applicaﬁtr

And

Postmaster General, A.P.Circle, Hyderabad,
ster General,Vijayawada Region, Vijayawada. -
grintendent of Post Offices,Nellore Division,ﬁellore;

Visional Inspector(Postal),Nellore East Sub Division,
_essfRespondents, y

1. The Chief
2. The Posim
3; The 5r.Su

4, The Sub D
Nellore.

R o T E— U 2 S 4 E

Counsel for the Applicant. : Mr.Y.Appala Raju

Counsel for the Respondents: Mr.V.Rajeswara Rao

CORAM:

THE HON'BLE |SHRI RL.RANGARAJAN '3+ MEMBER (A)

T o

THE HGN'BLEJSHRI B.5.JAI PARAMESHWAR ¢ MEMBBR(J)

THE TRIBUNAl MADE THE FOLLOWING DﬁbER: ’ :
Heard Sri Y.Appala Raju, for the applicant and SriﬂU.gajesuara

Rac for the|respondents.: '
2, Adimit. The applicant in this 04 -is an aspitant to the post
of EDDA, tlypadu §0, Indukurpeta-mandal; Nellore Dist. HP.gIt is
stated that|the applicant applied for that post but theﬂséme was.
rejected as| his name was not sponosored by the EmploymanE;Exchange.
it is also'stated that the selection is not yat over. Reiying on
the Judgement of the Supreme Court rendered in the Excisel Superinten=
dent,; Melkapatnam, Kiishna Dist, Vs.K.B.N.Visueswara Rao.? others
(1997 (1) 5C 5LI 3) the learned counselfor the applicantléubmits
that the case of the applicant should also bs considered fPor the
above saidlpcst; | v A ' ‘ ;
3. Undérx the circumstances, the following direction is given:=-

1P the|selection ismnot finalised till today;, the cgse of the

applictnt should also be considered along with the cBndidates
sponsored by the employment exchange for the above said post ;
providéd he PulPills all the other requisits conditidns for consi
deratibn Por that post. In case the applicant fails ‘to come up in
selection, this OA stands dismissed. The raspandents;tiiough their
standipg counssl should inform the result of the selection so as'!
confirm the interim order. In case the applicant is ‘selected and
to be |posted in that post, then his result should nqp ba publishe

until [further orders

DERITY REGISTﬁAR(J)
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1. Tha Chlﬂ? Postmaster'Gensral, A.P.Circle, Hydarabad. |

2. The Posqmaster General, Vijayawada Region, Ulgayauada.
3. The Senior auperlntendent of Post DOffices,Nsllors Dlulglon,
Nellora{_ _ H |
iSub Division,'

4, The Sub|Divisional Inspactor,(Poatal), 8Nellore East 3
Nellors | !
. ! |
to fir.Y.Appala Raju,Rduucate,CAT!Hydarabad.i[ ir

5. One cop
| [
to Mr,V.Rajsswara Rao,Addl.CGSC, AT,Hyderabq?. | |

6. One cop |
7. Dne dualicate cony.

P
i
i

(T

!1 Ii‘

|

| |

. | | |
! . ;1 : |
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TYPZD BY CHECKED B¥ - |
COMPARED 7Y APPROVED BY

IN THEZ TINTRAL AJMIMISTRATIVE TRIBUNAL -
HYBERABYD

THI HOT3LE SHRI RLRANGARAIAN M(A )

THE HON'ALT SHRI B.5.JAT PARAMESHUAR +
m (3)

Dated: IL()ID/??— . 7

GROER/JUDGIMENT

M /RMB/CA NG,

0.A .NBJ/}L(O/??

' Admitted and Interim Directions
Issued,

A N.owed

Disphosed of with Directions
ad

i as withdrawn

for Default
Ordered/Re\ectad

No oprder as\to costs.

Dismi
Dismiss

Dismissa

YLKR 11 Court

Sy ywiafis At |
Cectpal AbminjsMhive Triburia!
e DESPAYCH

27007 1997 41

T

grorre s |
AVELTHABAD BEMOH } .

SR BT
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAI, :: HYDERABAD BENCH
' AT HYDERABAD

0.A.No. 1340 of ‘97

Between | s 7
P. Haranadhakumar ces Applicant

and
" Union of India L
Represented by .
The Chi%f Postmaster~Genera

Andhra Pradesh. Circle,’
Hyderabad & others o cee Respondents

REPLY AFFIDAVIT FILED ON BEHALF OF RESPONDENTS

I, H. Seshagiri Rao, s/o Narasimha Murthy, aged

about 56 years, resldent of Hyderabad; do hereby solemnly

affirm and sincerely state as follows :

l. , I aﬁ_working as Assgistant Postmaster-Gener§l
{Staff & Vigilance) in‘-the office of the"Chief.Postméster--
General.rA.P. Circle, Hyderabad. As such I am acguainted
with the féct# of the case. I am filing this Reply
Affidavit on behalf of the Respondents and I am authorised

to £ile|the same.

2. The Brief History of the cése is submitted that
the post of E.D.D.A.}'Maypaud $+0« has fallen vacant due to "
promotion of the regular incumbent fo Postman cadre.

"In order to £ill up this vacancy‘on regular basis,

District Employment'EXChange, Nellore was requested

by the Respondent No. 4 in the O.A. who is the Appointing
Authority for the said post vide his letter No. PF/LDDA/

Mypaud, dated 224841997, requesting to sponsor candidates.

Mmﬁ o "‘:, Asst. Pn_:srmals)u;E.'P . .
e i 110 r;:?” . 0/o. Chigf-Postmaster General,
Ofice of the 0. f S0l s i Gengral T Bl
'qprt, f , REvrers. 20 9, '
CIRCLE

«HYCERABAD500 @91,




i

The District Employment Officer has sponsored 20
candidates on 4.9.1997 through his letter No. 1997/189/00
dated 4{9.1997, The Respondent No. 4 addressed all the

20 candidates who were.séonsored by the Employment Exchange
to submit the applications to the said post along with |
proof of copies of documents. Meanwhile, an Interim Order
dated 14.10.1997 was received -on 27.10.1997 £rom the Hon'ble
C.A.T., Hyderabad Bench, directing the Respondent to accept

~

the application of Sri P. Haranadha Kumar who is the

~ Applicant in the O.A. for the post. The Hon'ble Tribunal

also ordered to take into consideration the case of the
Applicant along with candidates sponsored by the Employment

E’:Ch ange »

3. In reply to para (iv), it is submitted that for
selection and appolntment of the post of_E.DqD.A.,,Mypaud
S.0., te competent authority is Respbndent No. 4, namely

the S.D.I (P), Nellore East Sub Division, Nellore and not

the Respondent No. 3, namely the Sr. Supdt. of Post Offices,
ﬁellore tﬁvision, Nellore. It is a fact thaﬁ the IV Respondent
sho is the Appointing Authority for the said post sent a
written requisition to the District Employment Exchange,
Nellore, requesting to sponsor candidates vide letter
No. PF/EDDA/Mypaud S.0., dated 22.8.97. Ehougﬁ the

Qualifications prescribed for +the post is VIII

Class, preférence has to be given to the candidates
with Matriculation or its equivalent qualification,
no weightage should be given for any other qualifications

higher than that as per Departmental rules. The

candidates must also possess suf:E:lcie.-ni:,.wo::lin:_:g_ﬂMQ

ATTESTOR ONINT
k ter Generaf (S, & V.)
0/o. Chiéf Postmaster Gangral

&P, Cirgle, Hyderabad-500 00f,

“Erar. Far gtowre {rwz)
Assisrant Arcnurre 7 g, fﬂudgﬂ)

RET D20 5520 -1 viatag
Offica of the|tnict v oy o Geoaral,

e ore

'™ dzirace. ol (1173]

Ap CfRCLE. HYGERABAD-500 091




knowledg of the regional language and simple arthematic
50 as to be able to discharge their duties properly.

The age imit is between 18 and 65 years. There is no
such condition that the appliCant must be a local
resident and should have some‘péoperty as alleged by
the applicant. The only condition is that the selected )
candidate should take up his residence ét his place of -
duty after selection. The version of the applicant
that he| filed an application to the III Respondent and
the III Respondent has insisted that thé name of the

applicant should be sponsored by the Employment Exchange

is not correct. The applicant has nelther approached the
II1 Respondent nor the IV Respondent nor made by any

applicétion to them.

4. ‘. In repiy to Para (V) (1) of O.A.‘iﬁ is submitted
that according to Sﬁb—Rule-14 of V-6 under Section

IXT (Method of Recruitment) contained in Swamy's

Compi ation of Service Rﬁle Extra Department Staff in

Postal ‘Department (D.G., P&T Letter No. 45-22/71-SPM.T/

Pen., |dated 4.9.1992), the Respondent No. 4 has first
notified thg vacancy for the post of E.D.D.A., Mypaud to

the Employment Exchange, Neliore, only in case the Employment
Exchange does not sponsor the reqﬁisite number of candidates
ﬁor selection, then only the Respondent No. 4 has to resort

for local notification.

foﬁ?gﬁmﬂ ) | Asst. Fostinsster tsheral (5, 8 V)
Assisran “'"_ ' :., . r.”, Trafmg OIO.- Chis Pez! R ) gﬁﬂ’“ﬂ!
g oo 3w 1T AP, Circle, Hycorapads500 0015

Qffinp ot o o T 0% 891, T

o ¥, g TR - Al B 2
« p| CIRCLE. Hvufmam-soooe!



' ‘It is a fact that the Employment Exchange, Nellore

has sporisored 20 candidates to the post. The last .
candidaée in the list is having his registration witﬁ
Employment Exchéﬁge as 3.11.1994, whereas the Applicant
registered his name with Employment Exchange in 1982
perhaps) this applicant has not come within the purviéw of

the candidates that can be sponsored by the Employment

Exchange.

5. - In reply to Para (vi) (2), all the eligible
willing candidates incldding this Applicaht was considered

for selection and has been selected.

Upger‘the circumstances of the case, it is

prayedjthat this Honourable Tribunal may be pleased to

pass order / orders as deemed fit. i

. ﬁéai»,fa-

0/o. Chie o
. . L Stmaster Geyera
&Py rcle, Hyderabad-500 gq.. ,' y
Solemnly sworn and signed

his name on this 27 day
of Novbmber, 1997, before

9 M »t"' N
ATTESTOR \ !
) At (Z92)
® ,? et cgr {fedget)

me.

Adssistant dcoor s .
gen MereFr E T 1t
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH 2 AT HYDERABAD

O+A+ No. 1340 of 1997

Between 3 '

P iHar anadhakumar .+ Appléant
+ And

Union of India,

Represented by

The Chieéf Postmaster- General
alp. circle, .

- -

PRI

Hyder abad ' ' -
and others «+ Responderits

filed by : V. Rajeswara Rao
Addl, C.G.S.C.

v’f

\'\ﬂ@»

E?;% >
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f..i_-di-"r »

N THE CENTRAL ADMINISTRATIVE TRIBUNAL ’ ffo;a
HYDERABAD BENCH :: HYDERABAD.500 004. |

OuA., NO. \3 40  op 1997.

BETWEEN: :
P.HARANADHA KUMAR 8/0 Late Venkaiah,
aged 28 years, R/0 Narasapuram village & Post, I
Occupatjon:COOIy,Mypadu 80.524313, |
Indukurpet Mandal,Nellors Dist.Andhra Pradesh. f
e AP%LICANT.
|
|

AND

1.Union|of India:Rep.by:

The Chief Postmaster-General, ;

Andhre Predesh Circle,Hyderabad.500 001, r
2..\The| Postmagter-General,

Vijayswada Region,Vijayawada.520 002, l
3.The Senior Supdt.of Postoffices, :

Nellore Division, Nellore.524 001 and ‘}
4,The Sub Divisional Inspector(Postal)

Nellore Bast Sub Divn., Nellore-524 002. | ‘¢
e RESPONDENTS. I
F I
]
¢

to 4.

REJOINDER to Reply Stetement filed by Respondents

{ P.Haranadhs Kumer son of late Venkaish, aggd 28 years,
R/0 Nafasapuram village end post, Qccupation: cooly, Indukurpet
Mandal, Nellore Dist.Andhra Pradesh, the Applicent ﬁerein, do
hereby; state solemnly on oath as follows: !

T am the applicant herein and as such I am well acquaintédg
with all facts of the case. a

2. I hereby deny ell averments mede by reéponde%ts 1 to 4 in |
their reply gtatement dated 27-11-1397 except those|that are

specifically admitted herein.The respondents 1 to 4 are put to
strict proof of all such averments.

3. Para 1 -Factusl positioﬁ and hence not disp?ted.
?

4e Tn reply to para{) 2 , the applicent submitsjthat he
had 1:Lled. 0.A.,N0.1340/1997 seeking directions to respondentsi

to cohsider his application along with those spongored by the |

Dist.Employment Exchange a8 the 4 th.respondent herein who
is thEmcompetent appointing authority for the post of E.D. D.};
Mypadu SO refused to entertain the application gf the |
applicant tendered direct.The Hon'ble C.A.T., Hyderabad Bench‘p

in thair order dated 14 -10-1997 directed the re pondents to
0‘7' P | Loiha kb’)

No.of correctionss: el -, . D PONENT.
Atteator : ﬁﬁf,ff"
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X

ted direcj.

‘Hon"le Tribunal for specific directions to consider his case.;'

app Lached the 3 rd. or 4 th.respondent are totally false
* 4n a9 much as the applicant had challenged the written

I

s 2 3

congider t#e application of the applicant elso evem if submit-

5 . ‘l‘he
the 4 th%respondent only who is the competent anthority to

applicant further submits that he had applied to

gelect suitable vandidstes for the post of EDDA, Mypadu SO
vide his spplication dated 1-10751997 (ANNEXURE.II- page 11 of |
the main O;A) and the same was Tejected by the 4 t?irespondent

vide his letter No.PF/EDDA/Myped dated 8-10-1937 (ANNEXURE-I-

pags 10 6f the lMain 0.A.) on the plea that the applicent's [
name was‘not sponsored 5y the Employment Exchange. A copy of [
the saidffepresentation dated 1-10-1997 was also duly /endorsed |

to the % rd.respondent herein.As per the prescribed'procedure
of éeleétion, after receipt of the names of sponsoged candidajeg
from thI Employment Exchange, the selecting and appointing
authorit? i.e., 4 th.respondent herein has to addresg each of

guch ca

e e
B T -

didates sponsored by the Employment Exchange/|duly

aupplying a copy of the prescribed application form and @also

€

a copy of the terms and conditions for such selection/appointmenIi

Iy is ‘ohly for this purpose that the applicant had)aspplied to J

the 4 th.respondent to consider his case along with thoée gpon=- |f
1"-_.:

11,‘
|

gored by the Employment Exchange.Unless and until the 4 the.

reSpoqdent supplies & copy of the prescribed application form

together with terms and conditions of appointment |fo the 1

appli ant as wag done in respect of those sponsored by the

i
Emplogment Exchange, the applicant cannot submit his applica—jx,
j

in the prescribed form.When the 4 th.respondent rejactedh

|

pecific request for treating his case alonv ith those 1
i,

tion

his ﬂ

sponéored by the Employment Exchange, he hed approached this

The averments made by the respondents in psera 3 of their

reply statement (. to the effect that the applicant had not ]

No.of corrections: oy - rgga/NENT-: g

&2Q/f/ ' r
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ttestor
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" iis vecent judgement deted 22-10-1996 in~-

..
AN
[ 1]

( o

ioh dated 8-10-1997 (Impugned order —ANNEXURE.T. Pege 10

reject
of the Main 0.A) received from the 4 th.respondent which’ cate-

gorically states that his name was not gpongored hy the
Employmﬂnt Exchange.This rejection jg in respect of written | L
applicaﬁlon made by the applicant on 1- 10-1997 to the 3 rde ‘
and 4 tﬁ respondent (ANNEXURE.II. page 11 of the Mazn O.A.)e }
After his appllcatlon wag rejected by the 4 th.regpondent i

who was tha competent authority for selection and appointment

to the | post of EDDA,Mypad SO , the applicant hed rightly

r
approached this Hon'ble Tribunel sesking redressel of his
grievance in the context of 4 th.respondent going|ahead with

the se ections.

6o n reply to para 4 of the Reply statement, th? applicant (
humbl submita that he is not disputing the procedu*e presg-~ ﬁ

crlbed for se}ectlon as conteined in Section TII of| the
d t?e agpect

Recruitment Rules.The applicant had challenge

of non-consideration of his case on the gfound that his name

t sponsored by the Employmemt Exchange which was held
Court in

wagd

to be arbitrary and digcriminatory by the Apex

The Excise Superintendent,Melkepatnem, Krishna Dﬁst/
1997 (1) s¢ SLJ 3.

or the post in resp'

KBN Vishweswara Rao and others.
Henc ‘the question of applicant applying f

to [local open notification does not arise st all.In the

cirdumstances stated, the applicent coming within purview

or %one of sponsorship by the Employment Exchenge does not .

arige at all.

'7. The applicant respectfully submits that helhas been

ment by

selected as stated in pars 5 of the reply state
ity onmd off fulfilling |

virtue of his own merit and eligibil

all the prescribed conditions.

8. Phe, Applicent, therefore, humbly prays itk

P:H‘vwo\.w KLUM |-

"

N .0f corrections

(1]

f%?;»”” S |

[tastor
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Honourable Tribunal may be pleased Jo direct the
Respondents herein to declars the selection of

the applicant to the post of E.D.D.A., Mypad SO

in’pursuance of the interim directions dated 14-10-1997
and to pass such other order or orders or directions
a8 deemed fit and proper in the circumstances
of the case and in the interests of justice,
N Solemnly declared and affirmed

at
HYDERABAD

This |9 th. Day of DECEMBER, Nineteen  hundred
and

ninety seven.

P‘J‘)ﬂ‘\/oxw@” MLW{

(P.HARANADHA! |[KUMAR. )
APPLIELNT.

7 SWORN | AND SIGNED before me
A at Hyderabad on this

9 th. Day of Dec, 1997

9\‘“‘—4'; g

ADYVOCATE,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD.500§04.

&
0.4., No. \2LD oF 1997,

BETWEEN:

P.HARANADEA. KIMAR,s/o late Venkaieh,
aged 28 years R/0 Narasapuram Vill &FO
Occupations Cooly,Indukurpet Mandal,

Nellore Dist. A.P. ees ‘AP?LICANT.
AND

{1.Union of Indie:Rep.by:
The Chief Postmaster-General,
Andhra Pradesh Circle,Hyderabad.?

and 3 others. v.. RESPONDENTS.
t“

REJOINDER STATEMENT FILED BY THE
APFPLICANT.

Filed on ||-12-1997.

Filed by:
Y. APPALA RAJU,

- Counsel for the Applicsnt.

- ————n-——--——-—--—--_——--u-n—-_-—-——--_-

Address for Service: PH.4068985.
Y. APPALA RAJU wa,ils  \of
ADVOCATE, r

&t No: 382, Indraprastha Township, Vy

Vinayanagar, Saidahad,
HYDERABAD -~ 500 052 A, P. TN



IN THi

P, Harah
al

Union of

Postmaster General, andhra Pradesh Circle,
|

AT HYDERABAD.

E

0.A N6.1340/1997.

R N
Date of decision:

nd

;ndia represented by the Chief

Hyderabad 500 001.

The Post

naster General, Vijavawada Region,

Vijayawadé - 520 002.

‘ .

| ‘
The Senior Superintendent of Post Offices,
Nellore Division, Nellore 524 001 and

19.1-1998.

2 CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH

adha Kumar. .o .« Applicant.

(¥

The Sub-Divisional Inspector (Postal)
Nellore East Sub Division, Nellore 524 002,

Respondents.

Counsel for thé applicant: Sri Y. Appalaraju

or
Counsel for the respondents: Sri Rajeswaré Rao for Respondents.
CORAM ¢ }

i

Hon'ble $ri R. Rangaraijan,lMember (2)

Hon'ble Sﬁi B.S.,Jal Pgrameshwar, Member (J)

8 RDE R:
(per Hon'ble Sri R. Rangarajan,lMember (A)

Heard Sri Y.appala Raiju for the applicant and

Sri V.Rajeswara Rao for the respondents.

1148/97 |
This M.A.,/is posted today. The applicant's

councel r%questgﬁ!for appointment of the applicant as S

EDD2A, Myp#du 5.0., as he has come out successfulglyg in
: L

the selection.
On hearing both sides we are of tpe opinion

that the|0.A., can be disposed of, F)”’
' : Je= § L

_cesl




the

|
The applicant was permltted to appear fora%ff

celectlon to the post of EDDA, Mypadu by the

Inteyim onflerg dated 14-10-1997 in tAe 0.A. It is

stated that the applicant had qualifild for the post

in the selection,.

the

that|post.

It is_further staéed that he 1is .

meritorious candidate for appointment against

The learned counéel for the respondents submits

that| in view of the decision of the Hon'ble Sypreme

|

Courtiin LXCISE SUPERINTENDENT, MALAKAPATNAM, KRISHNA DT.

AND

OTHERS Vs. K.B,N,VISWESWARA RAO a

(1996 (6) Scgle 676 the applicant cab

as EDDA, Mypadu.

are

the

procéedings’

o
O
[

| \ g N
In view of the above submission
directed to take necessary action

post in accordance with the resul

hd others

be appointed

the respondenté

-~
rd

& filling up '

t of the selection

1f the applicant is the meritorious

date, for posting him in that pos

As the B.A,, is disposed of the H.A,,

No gosts.

588

ARAMESHWAR R

L +—Member (J)

Dictated in open Court.

s

t.

With the above directions, the d.A., is disposed of.

stands disposed of.r

<« RANGARAJAN
Member (A)

i?W1 @v+*?

%

M
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0.3.!

|
|
Cepy ta#

|

1. The Chief Postmaster General, Andhra Pradwesh Circla,
Hydafabad.
2. The(Postmaster General, Vijsyawads Regien, Uzjayauada.

) 3. Tha(Senlor Superintendent of Post Offices, ”
Nal%ore Division, Nellore, .

3, The(Sub Divisional Inspector (Postal), Nellore ileast .
Sub(DiVLalmn, Nellors, ‘
I

Y.Appala Raju, Rdvncate,CAT,Hyderﬂbad.

5. One(copy te Mr,
copy to Mr,VY.Rajeswara Rao,Addl.EGSC.BRT,Hydeﬁabad.

6. DHB{
7. Dna( copy.to D,R{A),CAT,Hyderabad. k
. |

B. Gnerduplicate cOopPY.

|

|

{. ' .

YLKR
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